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WEDNESDAY, SEPTEMBER 17, 2025

=< Bank of Baroda, Mumbai Metro West Region: Sharda
i 3h E'E#E']’ Bhavan, Shree Vaikunthla Mehta Marg, Opp. Mithibai

Bank of Baroda College, Juhu Vile Parle, Mumbai - 400056.

E-mail: recovery.mmwr@bankofbaroda.com

CORRIGENDUM

Please refer to our “SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES”
published in this newspaper on 30.08.2025. In this notice, the respect of Borrower M/s.
MISHAL CONSTRUCTION PVT. LTD., The Bank hereby extends the E-auction date to
30.09.2025, Time 14:00 HRS to 18:00 HRS and Property Inspection Date & Time as
26.09.2025, 11:00 AM to 03:00 PM. Other details will remain the same.

Sd/-
Date: 16-09-2025 Authorized Officer,
Place: Mumbai Bank Of Baroda

TVS HOLDINGS LIMITED

[formerly known as Sundaram-Clayton Limited]
Registered Office: “Chaitanya” No.12 Khader Nawaz Khan Road
Nungambakkam Chennai - 600 006
CIN: L64200TN1962PLC004792, www. tvsholdings.com,

Email: corpsec@tvsholdings.com
Ph:044 28332115
Notice of loss of share certificates
NOTICE is hereby given that the following share certificate(s) issued by the
company are stated to have been lost or misplaced or stolen and the registered
holders / the legal heirs of the registered holders thereof have applied to the

company for the issue of duplicate share certificate(s).

INDIABULLS ASSET HOLDING COMPANY LIMITED
(CIN: U74900DL2007PLC164760)
Registered Office: UG Floor, Commercial property bearing No. BP-3,
Main Pusa Road, Rajender Nagar, Delhi, India, 110060
Email id : ibsecretarial@sammaancapital.com

Notice is hereby given to the General Public that the Company proposes to make
an application to the Central Government under Section 13 of the Companies Act,
2013, seeking approval for change in the name of the Company from Indiabulls
Asset Holding Company Limited to Honos Asset Holding Limited.

Any person whose interest is likely to be affected by the proposed change of
name of the Company, may deliver, either by sending an email at the registered
email id of the Company i.e. ibsecretarial@sammaancapital.com or cause to be
delivered or send by registered post, his/ her objections supported by an affidavit
stating the nature of his/ her interest and grounds of opposition to the Company at
its Registered Office address i.e. UG Floor, Commercial property bearing No. BP-3,
Main Pusa Road, Rajender Nagar, Delhi, India, 110060, within fourteen days from
the date of publication of this Notice or else it would be assumed that there is no
objection for the proposed change of name of the Company and it shall proceed
with the said name change.

For and on behalf of

Indiabulls Asset Holding Company Limited
Sd/-

Kunal Dhankhar

Director

DIN: 06456061

Date: September 16, 2025
Place: New Delhi

Folio |Share cert. no.| No. of shares |Distinctive nos. | Name of registered holder
A02025 | 410 50 | 32543 to 32592 | ANIL KUMAR TYAGI

The public are hereby warned against purchasing or dealing in any way, with the
above share certificates. Any person(s) who has/have any claim(s) in respect of the
said share certificates should lodge such claim(s) with the company at its registered
office at the address given above within 10 days of publication of this notice, after
which no claim will be entertained and the company will proceed to issue duplicate
share certificates.
For TVS Holdings Limited
R Raja Prakash
Company Secretary

Place : Chennai
Date :17.09.2025

Mahindra & Mahindra Ltd.
Regd. Office: Gateway Building, Apollo Bunder,
Mumbai, Maharashtra, 400001.

NOTICE is hereby given that the certificate[s] for the undermentioned securities
of the Company has/have been lost/misplaced and the holder[s] of the said
securities/applicant [s] has/have applied to the Company to issue duplicate
certificate[s]. Any person who has a claim in respect of the said securities
should lodge such claim with the Company at its Registered Office within 15
days from this date, the Company will proceed to issue duplicate certificate[s]
without further intimation.

Kind of
Name[s] of Folio No Securities |Certificate| No. of Distinctive
holder[s] I & Face Nos. Shares Number(s]
Value Rs.
JAGDISH .
SAHAI MATHUR |M000298 qu;ws?_“d 2013461 | 1504 |4606229 to 4607732
(Deceased) :

Place: Ghaziabad
Date: 16-09-2025

Name of the Claimant
Sunil Sahai
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INVENT ASSETS SECURITISATION & B
ReconsTRUCTION PRIVATE LIMITED JLILLA'/ e n t

Registered Ofice: Bakhtawar, Suite 'B', Ground Floor, Backbay Reclamation

Scheme Biock |11, 229, Nanman Poinl, Mumbal — 400021,

ADDENDUM TO INTIMATION TO TAKE POSSESSION OF SECURED
ASSET UNDER SECTION 13(4) OF SECURITISATION AND

RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT, 2002 (“SARFAESI ACT, 20027)

Reference fo the Intimation Nofice published on 9th September 2025 in
Financial Express and Pudhari;

Please read the date of Demand Motice as 30th April 2025 instead of 22nd
Aprll 2025 in our infimation to take possession nolice publizhed on-9th
September 2025 in case of Piyush Mathur (Guarantor/Mortgagor) and
Shalini Mathur (Guarantor/Mortgagor) ("said notice™) in respact of
financial/credit. azsistance grantéd to Mis, Aakash Tiles Private Limited
{under iquidation) ("Borrower™) as specified therein

All othier terma and conditions of the Infimation to fake possession nofice
pubdished on 9th Septembear 2025 will remain the same,

z 17, Sdl-
EE:E -EI:T::?;” 2025 Madmurl Dadarkar
; Authorised Officer

{Trustos of INVENTMS16 352 TRUST and INVENTMS16/555 TRUST)
{an behalf of Invent and Edelweiss Asset Reconatruction Company Limited)

SUPRA PACIFIC
FINANCIAL SERVICES LIMITED
CIN; LT4140MH 1386PLCO3S54T
Regkstered Office: Registered Office: Orearmas Hesght, Shap Moo |, First foor

Upednyay Compound, Jije Mata Road, Mear Pump House, Andhesd East, Chekala Midc
Mumbai, Mumbai, Maharashira, India, 2000493

CORRIGENDUM /ADDENDUM TO NOTICE OF
POSTAL BALLOT DATED 14.08.2024

This Cormigendum has been issusd to correct the following in the notice of

postal ballof dated 14.08,2024 issued by the Company;

1. Tha catagory of Mr. Joby Gaorge and Mr. Sandesp Babu has baen changed
to 'Promoter’ instead of 'Public' wharever appears in the postal babiot.

2. The wordings “by creation of additional 25,00 00,000 { Twenty Flve Crore)
equity shares of 7 10/~ (Rupeas Ten only} sach” changed {o "by creation of
addilional equily shanes of T25,00,00,000 (Twenly Five Crore) dividied inlo
2,50,00,000 {Two Crore Fifty Lakh) Equity shares of Ris. 10/~ (Rs. Tan anly)
each” wherever appears i the postal ballol

A A naw point, numbered 23, has been added under the haading: The cumant
and proposed status of the allottee{s) post the preferential issue,
namely, promoter or non-promoter.’ The Proposed Invesiors axcopl
Mr, Joby George and Mr Sandesp Babu are persons belonging o the
Mon-Promater {Public) Category, and such status will continue to rermain the
same poat the Preferantial Izsue allotment, M Joby Gaorge and Mr. Sandeegp
Babu shall continue to be the promotera of the company.

The corrigandum showld be resd with the postal ballot as mentioned above and

the sharehaolders dre requasied to consider the resalution keaping In view of tha

above-mantioned corrections

This corrigandum shall be sant 1o all the shareholders of the Company.

The comigendum |s also placed on the website of the Company and will be

published in the NMewspaper edition of "The Financial Express” English
newspaper and "Mumbal Lakshdweap® Marathi newspaper.

For Supra Paeific Financial Services Lim ited

Sdi-

Leana Yezhuwvath

Company Secretary

M. Mo, ACS 61387

Flace: Kochi
Date: 16.09.2025

Mﬁg ij) Union Bgﬂg

WH AR PN &G ol ks Underizning
Asset Recovery Management Branch, 21, Veana Chambers, Mierzanine Floar
Calal Street. Forl, Mumba:— 400 001 Tel: (946574 TR
Web Address:- ww unsonbankofindia.cocin, E-mail:- ubs0553352Funionbankofinda bank

Appendix IV POSSESSION NOTICE [Rule- (1] For Inmovable Property)

Whereas, The undersigned being the Authorized Officer of Union Bank of

India, Asset Recovery Managemeni Branch, Mumbai under the
Securitization and Reconstruction of Financial Assets and Enforcemeant .of
security Inferest (Second ) Act, 2002 and in exercise of powers conferred under
=ection 13 {2) read with Ruke 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand notice dated 19.05.2025 by Santacruz West Branch,
Mow the said account is transferred to ARE, Mumbai, calling upon Borrower!
Mortgagor! Guarantor Mis. Silver Spoon INC to repay the amount mentioned
in the Mofice being Rs. 58,09,850.40 (Rupees Fifty Eight Lacs Nine
Thousand Eight Hundred Fifty Paise Forty Only) tagether with interest as on
30.04.2025 [excluding costs) mentioned theraon within 60 days from the date
of receipt of the said noticas
The Borower! Mortgagar having failed o repay the  full amount, notice is
heraby given to the borrower imongagor and the public in general that the
undersigned has taken possassion of the following immovable property
described hersin below in exercise of powers conferred on him under
Saction 13 {4} aof the said Act read with the Rule 9 of the said Rules on this
1Zth day of Sept 2025.
The Bomrowers [ Morgagar in particular and the public in general are heraby
cautionad nof to deal with the property and any daalings with the property will
be subject to the chargs of Union Bank of India, ARME, Mumbai for an amiouni
of Rs. 58,089,850.40 |(Rupees Fifty Eight Lacs Nine Thousand Eight
Hundred Fifty Paise Forty Only) tooether with inferest as on 30.04.2025
texcluding charges & mlerasis after 01.05.2025),
The borrowear's allantion is invited 1o the provisions of sub-section (B) of sachan
(13} af the Act, inrespect of the ima available, io redeam the secured assats
DESCRIPTION OF IMMOVABLE PROPERTY
Shop Mo, 07 and 08, Ground Floor, Bidg. Mo, &1, Viva City, Bolinj - Agashi
Road, NearJ P Nagar, Bolin, Vasai (West), Palghar, Mumbai. 4071303, —

Kishor Chandra Kumar
Authorised Officar
Union Bank of India

Place: Bolinj
Date: 12.03.2025

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Regi.Of. : ¥OTF, Raheja Cenire, Free Prass Journal Road, Mariman Paint,
Mumbai-21, Pho{022) 6747 2117 Fax; (0221 6747 2118 E-mall: mfod@authum.com

(A= per Rule B{1) of Security Interest (Enforcement) Rules, 2002
Whereas the undersigned baing the Authorised afficer of the Authum Investment &
Infrastruciure Limited ("AIIL"} (Resufting Company pursuant the demergear of
landing business from Reliance Commercial Finance Limited ("RCFL") to AL vida
MNCLT order dated 10.05 2024), under the Securitisation and Reconstructon of
Financial Assals and Enforcement of Sacunly Interest Act, 2002 and in exercisa of
Powers conferred under Section 1302 read with Rube 3 of the Security Interest
iErforcamant ) Rules 2002, issued a Camand Nolices: daled 15-09-2021 calling
upcn the borrower Laxminarayan Ramchandra Bhattad Co-borrowers - RMEB
Event Managemant Pvt Lid, Harishkumar Ramchandra Bhattad, Harkishan
Ramchandra Bhattadroad, BEhagwandas Ramchandra Bhattad, Jayani
Bhagwandas Bhattad & Jayshree Laxminarayan Ehatiad (o repay the amount
menfioned in the nofice being Rs,6,98 11, 480/- (Rupees Six Crores Minty Eight
Lakh Eleven Thousand Four Hundred Eighty Only) under Loan Account Na.
RHLPMUMOOO0491 T3 with further interest and costs within 60 days from the date
of receipl of the said notices,

The Barrower having failed fo repay the amount, notice is hareby given (o the
Borrowern' Co-Bomower and the public in general that the undersignad has taken
PHYSICAL POSSESSION of the property described herein below in axercise of
powers conferred on himihar under Seclion 1344) of the said Act read wilh Rule B
of the said nules on this 13th of September of the year 2025,
The Bomower Co-Barmower in particular and the public In general is hereby
cauticned nod 1o deal with the property and any dealings with the property will be
subject tiothe charge of the Awthum Investment & Infrastructure Limited for an
amount of Rs.151942998,93)- (Rupees Fifteen Crore Nineteen Lakh Forty
Twao Thousand Mine Hundred Minety Eight and Minety Three Paisa Only) as
on 9th September, 2025 along with fulure inlerest and cost thereon. The
Borrower! Co-Borrower's attenfion is invited fo provisions of Section 13(8) of the
sad Act, In I‘E!Spd‘.!l:lt:lfllr'r'lﬂ avadable, to redeam the secured assels
DESCRIFTION OF IMMOVABLE PROPERTY
“Afl the piece and parcel proparty beating Flal Mo, 104, 10th Floor, admesasuring
B0 5q. 1L with car parking Garage No.d in building knownoas®A=1 Apariment” 270
YWalkeshwar Road Mexi To Governor House Mumbai Mumbai. Maharashira -
400006 situvated in fand bearing Mo, G503 tay of Malabar and Cumballa Hill
Dihvision BMumbai City
Date: 13" September, 2025
Place: Mumbal

Authorised Officer
Authum Investment & Infrastructure Limited

POSSESSION NOTICE

APAC FINANCIAL SERVICES PRIVATE LIMITED
I Corporate (Hf; Gifice no 5401, 8%%h Floor, Sowth Annexe Tawer 2. Ose World Cenlre,
LRl Senapatl Bapat Marg, Lower Parel, Mumbal - 400 013, Emall contactus@apachincom
POSSESSION NOTICE (For Immovable Properly)

{Under Rule B (1) of the Security Interest (Enforcement) Rules, 2002}
Whereas, the undersigned being the Authorized Officer of APAG FINANGIAL SERVICES
PRIVATE LIMITED, a prvals limited company, registered with the Raserve Bank of India
as a non-banking financial company, having its registered office at Offica No. 501, 5th
floor, South Annex Tower 2, One World Centre, Senapati Bapat Marg, Lower Pasel
Mumbai, Maharashira - 400013, under ihe Securtisation and Reconsiruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (54 of 2002} and in
exarcise of the powers conferred under Section 13 (12} read with rule 3 of ihe Sacurity
Interest (Enforcement) Bules, 2002, issued demand notice as mentioned herain below,
calling upan the respactive Borrowers to repay the amaunt mentioned in the notice
together with inferest thereon, within 60 days from the date of receipt of the said notice.
The Borrower(s) wentified above had taken secured loan from APAC Housing Finance
Private Limited which now siands mergedfamatgamated into APAC FINANCIAL
SERVICES PRIVATE LIMITED. That, accordingly, the borrower's loan account with
APAC Housing Finance Private Limited stands transferrad 1o APAC Financial Services
Private Limited. The borrowars having faded Lo repay the amount, nolice is hareby given
to the borrowers and the public in general that the undersigned has taken physical
possassion of the property descrbed herein below In exercise of powers conferred on
him under sub-section (4) of Saction 13 of the &cf read with Bule B of the said rules of the
security Interest (Enforcement) Rules 2002 on this 12th day of September of the year
2025, The borroweers in particular-and the public in general is hereby cautioned not to
deal yath the property and any dealings with the property will be subject to tha charge of
APAC Financial Servicas Privata Limited for the amount mentioned in the notice fogether
with interest thereon, The bormower's-attention is invited fo provisions of sub-section (8)
of section 13of the Act, in respect of tima available, 1o redeam the secured assets.

I Borrower Details . Demand Notice | siC
(1) MANGALA MAHAVIR SAWANT | Wotice Date; 07/02/2024 | pocccemioy
(2) AAKASH MAHAVIR SAWANT for Rs. 29,49,046 /- DATE
(3) MINAKSHI MAHAVIR SAWANT | as on 31/01/2023 J5 e
LAN: HOMELVIRO000053 -3,

Muarigaged Property : All piece and parcel of Flat No.301, 3rd fioor, A-Wing, Sai
Swapna Apartment Building No.2, 5. No.175, Manvel Pada Road, Virar East Taluka
Vasal, District Paighar, Maharashira—401309. D
Date : 17.08.2025. o= Nilesh Sakharkar, uthorised Hficer

Placa: Maharashira APAC FINANGLAL SERVICES PRIVATE LIMITED

NIRMANGOLD PLASTTECH PRIVATE LIMITED -IN LIGUIDATION

Matice |5 hereby given to the pubdic in general under tha Insoivency and Bankruptcy Coda,
2016 and ragulations thereunder, that the properties as stated in Table balow, will be sald by
E-Auction throwgh BASNKNET = wia website kttps:/fibbi bazn&nel, com/eauction-ibbi

1. | Date and Time of Awction 17.10.2025 betwean 1:00 PM to 4.00 PR

2. | Last date for submission of EMD | On or before date of auction.

3. | Inspection Dale & Time On 19.09.2025 between 11:00 AM ta 1:00 PM
Inspection can also be arranged based on
mubually convenient date and tms.

| Rakesh Kumar Tulsyan,

Contact Mo, — +591 99684101 71

Description of Properties to be sold

4 | Contact Persan for Inspection

Lot | Particulars Reserye | EMOD |Incremental
i, Price Amount
(R in Lacs)
1. | 5ala of Corporate Deblor a5 going concearm abkong 401 a0 |10
with Land & Budding and Plant & Machinery &
al ather assels of Comporate Debtor
Land & Buikding and Plant & Machinery at Gut 407 10 s

2. | Mo, 17, Sultanpur Shivar, Mear Jikihan Phata
Tehsil Gangapur, District Aurangabad,
Maharashtra, dndia, 431133

On Plot pos, 1 (44713.414 5. M) situated at
Sultanpur Shivar within-the limits-of Village
Fanchayat of Jikthan, Takukia & Sub-district of
Ganpapur, District of Awangabad. State of

Maharashlra

Auction will ba hedd as ‘A5 15 WHERE 15 BASIS', AS IS WHAT |15 BASIS' & "WHATEVER
THERE IS BASES" and no recourse basis.

Liguidator have nght 1o accept or cancel or extand & modify eté. any terms & conditin of E-
atction {or} the liquidator can cancel E-auction or-any ilem of e-aoction at any ime. He has
right bo reject any of 1he bid without giveng any reason (5)

The EMD shall be payable by the interested bidders through websie of BAANENET. For
detalled ferms & conddfions of E-Auction sale, refar TENDER DOCUMERTS availaba omvisi
htips:/fibbi.baanknet comyeauction-ibbi or at above mentioned liquidator's address. Forany
fquery regarding E-Auction, contact helpdesk of Baankne: given on website or to liquidator
Emil a1 Bg.npplEgmail.com
Place : Mumbai

Date: 17/09/2025

S,
Rakesh Kumar Tulsyan

Liguidator for Nirmangald Plasttech Private Limited
Reg. No. IBBLIPA-001,/1P-POT144/2018-19711970

FORM B
PUBLIC ANNOUNCEMENT

(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF Bhattad Marketing & Distribution Limited

SL!

NO| PARTICULARS ]DETAILS

1. | Name of corporate debtor | Bhattad Marketing & Distribution Limited
2. | Date ofincorporation of corporate debtor | 19-07-2016

3. | Authority under which corporate debtor is| RoC—Mumbai
incorporated / Registered

4. | Corporate Identity No. / Limited Liability*U74999MH2016PLC283889
Identification No. of corporate debtor |

5. |Address of the registered office and'Regd. Address: Shop No.6,Jaswanti

principal office (ifany) of corporate debtor | Residency, Rehab Bldg No 1, Subhash Road,
Kandivali (W) B/H Bhurabhai Hall, Kandivali
West, Mumbai, Kandivlai West, Maharashtra,
| India, 400067 (notin existence)

6. | Date of closure of Insolvency Resolution| 11-09-2025

Process |
7. |Liquidation commencement date of| 12-09-2025
corporate debtor (Liquidation Order dated 12.09.2025 was

received by undersigned Liquidator on
15.09.2024)

8. Name and registration number of the|RajuMangilalMarshiya
insolvency professional acting as liquidator | IP Regn. No.- IBBI/IPA-001/IP-P-02849/2024-
| 2025/14408

9. |Address and e-mail of the liquidator, as|Raju Mangilal Marshiya Regd. Address: 8,

registered with the Board NISARG, A-6, Kumbre Park, New D.P. Road,
Kothrud, City International School Kothrud ,
Pune, Maharashtra, 411038.

| Regd. Email ID: rmmar73@gmail.com

10./Address and e-mail to be used for|Raju Mangilal Marshiya Correspondence
correspondence with the liquidator Address: 8, NISARG, A-6, Kumbre Park, New
D.P. Road, Kothrud, City International School
Kothrud , Pune, Maharashtra, 411038, India
Email ID (Case specific — For communication):
| lig.bhattadmdi@gmail.com

11.| Last date for submission of claims 1 17-10-2025

Notice is hereby given that the Hon’ble National Company Law Tribunal, Mumbai Bench-lll has ordered the
commencement of liquidation of Bhattad Marketing & Distribution Limited on 12th September, 2025, which was
received by the undersigned/ Liquidator on 15th September 2025. The stakeholders of Bhattad Marketing &
Distribution Limited are hereby called upon to submit their claims with proof on or before 17th October 2024 to the
liquidator at the address mentioned against item 10. The financial creditors shall submit their claims with proof by
electronic means only. All other creditors may submit the claims with the proof in person, by post or by electronic
means. Submission of false or misleading proofs of claim shall attract penalties. In case a stakeholder does not
submit its claims during the liquidation process, the claims submitted by such a stakeholder during the corporate
insolvency resolution process under the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016, shall be deemed to be submitted under section 38.
Raju Mangilal Marshiya,
Liquidator of M/s. Bhattad Marketing & Distribution Limited
IP Regn. No. IBBI/IPA-001/IP-P-02849/2024-2025/14408
Address: 8, NISARG, A-6, Kumbre Park, New D.P. Road,
Kothrud, City International School Kothrud, Pune - 411038,
Maharashtra, India, Email ID: lig.bhattadmdl@gmail.com

Date: 17th September, 2025
Place: Pune

IDBI Bank Ltd, NPA Management Group -
IDEBI Towar, World Trade Complax,

(1) IDBI BANK

CIN- LBS 1 BaMM2004G01 140830 Cuffa Parada. Mumbai - $0:0 Q05

SPECIAL RECOVERY OFFICER
MAHARASHTRA CO-OPRATIVES SOCIETIES ACT 1960, Act 156, Rule 1961, Rule 107.

C\O SHIVKRUPA SAHAKARI PATPEDHI LTD. OFFICE NO.02, 1 ST FLOOR, BUILDING NO.10,
KAIVALYADHAM SAHAKARI GRUHNIRMAN SANTHA MARYA- TAGOAR NAGAR, PLOT NO.CTS
NO.352, VIKHROLI (EAST) MUMBAI 400083 PH NO. 022 25746035

FORM “Z”
[See sub-rule [11 (d-1)) of rule 107]
POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Whereas the undersigned being the Recovery officer of the MR. ASHOK LAVHAII
PHADTARE under the Maharashtra Co-operative Societies Rules,1961 issue a demand
notice date 21.08.2023 calling upon the judgment debtor.

MR. SACHIN SUNDAR PATIL to repay the amount mentioned in the notice being
RS. 3,50,338/- in words (Rs. Three Lakh Fifty Thousand Three Hundred Thirty Eight Only)
with date of receipt of the said notice and the judgment debtor having failed to repay
amount, the undersigned has issue a notice for attachment date 11.09.2023 And attached
the property describe herein below.

The judgment debtor having failed to repay the amount, notice is hereby given to the
judgment debtor and the public in general that the undersigned has taken possession
of the property described herein below in exercise of powers conferred on him/her
under rule 107 [11 (D-1)] of the Maharashtra Co-operative Societies Rules, 1961 on this
12t Day of Sept 2025.

The judgment debtor in particulars and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge of
the RECOVERY OFFICER MR. AMRUT ATMARAM GHADGE for an amount RS. 3,57,820/-
in words (Rs. Three Lakh Fifty Seven Thousand Eight Hundred Twenty Only) and interest
thereon.

Description of the Immovable Property
Room No.02, Gr.Floor, Sundar Patil House, Borla Gaon,
Near Govandi Station, Govandi East, Mumbai — 400 088

Sd/-

(Mr. Amrut Atmaram Ghadge)

Special Recovery Officer

Date :- 12/09/2025 Att- Shivkrupa Sahakari Patpedhi Ltd. Mumbai

Place :- Govandi East, Mumbai

Q!aﬂﬂﬂaﬁg @ Uninnﬂgrﬂdlé

W FREH W SR A Goeere al inda Uneerizng
Khand Bazar Branch Murmbal Sowth, 109, Kazi Sayad Steeet, Masid Bundar (W,
humiai — 400003 Email:-ubm0531 758 @unicnbankofinda bank

POSSESSION NOTICE [Rule-s {1}] {For Immovable Propery)

Whereas, The undersigned being ithe authonsed officer of Union Bank of
India, Khand Bazar Branch, 109, Kazi Sayaed Street, Masjid Bunder (W)
Mumbai — 400003 under the Secuntisation and Reconstruction of Financial
Assets and Enforcament Secunty Inferast Act, 2002 (Act No, 54 of 2002)and in
gxerciza of powars conferred under Sacton 13(12) read with rule 3 aof the
Security Interest (Enforcement) Rules, 2002 issuad a demand notice dated
26.06,.2025 calling upan the Borrower Mr. Amresh Anantrai Mody Prop. Mis
Mody Enterprise And Mrs. Amita Amresh Mody (Guarantor) 1o repay the
amount mentionad in the nofice baing Rs. 39.32,76,256.13 (Rupees Thirty-
Mine Crores Thirty Two Lakhs Seventy Six Thousand Two Hundred Fifty
Six And Thirtean Paisa Only) within 60 days from the date of receipt of the
said nokics.

Thie Barrower havirg failad bo rapay the amount, notice is hersby given to the
borrowar and thae public in ganecal that the undersignad has taken possession
of the property described herein below in axercise of powers conferad on
him/her under Saclion 13(4) of the said Act read with rule 8 of the said rules on
this 11th day of Sept 2025.

Thea Borrowear in particular and tha public in ganeral 15 heraby cauboned not
to deal with the properly and any dealings with the proparty will be subijact to
the charge of the Union Bank of India for an amount Rs. 41 54 85 868.38
[Rupees Forty One Crores Fifty Four Lakhs Eighty Five Thousand Eight
Hundred Sixty Eight And Thirty Eighty Paisa Only) as on 05.09.2025 and
intarast theraon,

The borrower's aliention ks invitad to provisions of sub-saction {8) of section 13 of
thefct, in respact of ime available lo the borrower b redeem the securad assets,

DESCRIPTION OF IMMOVABLE PROPERTY

Sr. No. Description In the Name of
Flat No. 84, admeasuring 895 sq.0L., 9th Floor, B-
wing in the building Shantivan Society Known as{  Mr. Amresh

Eksar Boriveli Shantivan CHS Lid.. T3 No.| Anantray Mody
1448{part), Mear fo Lawrance School, Eksar| and Mrs. &mita
Road, Borivali (W), Mumbal-400082. Amresh Mody
(Asset Id 100000387 599)

Flat No. 92. admeasuring 795 sq.ft., 9th Floor, B-
wing in the building Shantivan Society Known as|  Mr. Amresh

Eksar Borvall Shantivan CHS Lid., CTS No.| Anantray Mody
z 1448(part), Mearto Lawrence School, Ekzar Road| and Mrs. Amita

Borvali (W), Mumbai-400092, Amresh Mody
(Assel 1D 10000038 T TE9)

| Office No.201, 2nd floor, A wing, admeasuring 487
5q, ft in the building known as  Viclory Park, Plot Mrs. Amita

No. 1-A, Private Sehema and forming part C final| Amresh Mody

3 |Plot No: 18, CTS Mo, 498-498(1) to (7) vilage|and Mr. Amresh
Borivall, Chandavarkar Lane, Borivali (W) Mumbai| Anantrai Mody
- 400092 (Asset 1D : 1000003BE025),

All that piece and parcel of Flat Moo 502,
admaasuring 385 sq.f. built up area on tha Sth Wiz, Mody
floor im the bulldirng known as Avanti CHS Lid, in|  Enterprise

4. |the property lying and being situated on CTS No, [[A Proprietorship
31, ofvillage Simpoii and aluka Borivali at Haridas|  Firm of Shri
Magar, Borivall (W), Mumbai-400082 (ihe building Amresh
consisl ground +6 upper floors) (Assel |d-| Anantrai Mody
200034209981 & Security 1d-400032048261)

s B L O I i o R

Sd/-

{Parikshit Tushar Verma)

Chief Manager and Authorized Officer
Union Bank of India

Place: Mumbal
Date: 11.09.2025

APPENDIX IV-A
[See Rule 91} and proviso to rule 8{6})]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Ausction Sale Motice for Sale of Immovabie Assets under the Securnitisation and
Aeconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with Rule 94 1 and proviso to Fube B (6) of the Security Interest |Enforcement)
Rules, 2002,
Motice is hereby given to the publicin generaland in partiowlar bo;
i1} Mahakaleshwar Knowledge Infrastructure Pwt. Lid., SHIL House, 2058, Bank

Street Croas Lane, Fort, Mumbakd0d 023, Maharashira;
(2} Metrotech Technology Park Pvt. Ltd.. SHIL House, 2049, Bank Streat Cross

Lane, Fort, Mumbal-400 023, Maharashtra;, and
i3] SKIL Himachal Infrastructure & Towrism Lid., Sanskriti Pratisthan, C-11,

Crutulz Institutionad Area, New Dok 1 1000E,
that e Below described immovable properly morigaged,/charged 1o the Secured
Creditor viz., IDBI Bank Limited, the possession of which has been taken by the
Authorised Micer of [IDBE Bank Limited, will be sold on "As b5 whong 157, "4s is whal
5", mand “Whatever there 8" on October 03, 2025, for recovery of Ra.
41.,35,94.214.78/- [Rs. Forty One Crore Thirty Five Lakhs Minety Four Theusand
Two Hundred Fourteen & Sewventy Eight Paise Only) as on June 30, 2018,
together with further interast thereon with effect from July 01, 2018 and costs due
(o the sald Secured Craditens Trom the accounts of Skill Infrastructune Limibed,
SKIL House, 209, Bank Street Cross Lane, Fort, Mumbal-400 023 Alsn 5t 13714,
Ard Fleor Khetan Bhavan, 198 JRD Tata Road, Churchgate, Murmbai-4 000t
This notce shali nod be iredted inamssay 8 demand or actlien for recovery of dues
in respeact to the Borrowers, SHH Infrastructure Limited, manticned above, and
Guarantors viz., [ 1) Shel Mikhil Gandhi, SKIL House, 209, Bank Street Cross Lane,
Fort, Mumbal-400 023, Maharashira; and (2} Shrl Bhavesh Gandhl, SKIL House,
209, Bank Strest Cross Lane, Fort, Mumbai-400 023, Maharashtra; in view of the
mraratosiem agpicable under the provesions of Insalvency and Bankruptcy Gode,
2B,
Thie reserye price, aarnest money deposit, description of the immovable property,
B gam encumBrances, reas under;

Lot Description of Known Reserve |[EMD |  Mortgagor
Mo. Property Encumbrances| Price
All that piece and Nil 140 14 M/s
| |parcel of Survey Mahakaleshwar
Mo 1839, Admeasuring Knowladge
031 H.R, Eqguihvalent to Infrastrecture
3100 S5g. Mts. e Private Lig.

0.775 Acres
Approximately Situated
Within the Village
Limits Of Ambeghar,
Within The Taluka
Limits O Pan, Dist. &
Regestration Sulb- Dist
Pen. Dist. &
registration Dist.
Raigad, In the State of
Maharaskhira,
Bounded:

Marth: Survey Mo-171
South; Sursey Mo-174,
173

East: Surwey No-173
West: Survey MNo-191
together with all
buildings anmd
struetures tareon and
all plant-and
machinery attached o
the earth or
permanantly fEsiomdd
toanything attached to
theearth,

For detailed t2rms and gonditions of the sabke, please refer to the link provided in
IDEI Bank Limited's webhsite 1,e.
wiww Danseaucticnwizand.com

For any clarification, the interested parties may contact: . undarsigned, Shri.
Gautam Sarkar on {T) +91 22 66124370, SDE8021834 (email:
p_sarkar@idblcoin) and/or Shil. Abidkhan Pathan on (T) 451 22 BE552599,
L0189 28460 Jjamail: abidpathanEidhicoin), For a-auction Support, wou may
contact Ms. B M Sushmitha on (M} +81 8851944383 Phone: 0B0-40482100
(email) sushmitha. bdEant SySiems.com

sy
Airthorised icer
(1081 Bank Limited)
Crate; September 16, 2025
Place: Mumbai

epaper.financiaiexpress.mrr‘. .




